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O R D E R (ORAL) 

 
Justice Permod Kohli: 
 
 
 The simple direction issued by the Tribunal vide order dated 

15.02.2017 was to file the charge sheet dated 30.04.2016. Learned counsel 

appearing for respondents in O.A. submitted that he has filed the charge 

sheet. Otherwise also, such orders do not invite contempt proceedings. 

Petition dismissed. 
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